IN THE CENTRAL ADMINISTRATIVE TRIBUINAL: LYDERABAD BENCH:
| AT HYDERABAD

!

C.A.NO. 454/95 _ Date of Judgment: 23.6.1995

BETWEEN

1, P.Yadagiri

2, B,Yadagiri S _

3; M.Bikshapathi : : ‘ ‘
4., N,Nagaiah ‘ i

5. Nasam Ramulu . .. , - Applicants

AND = - ' o -

1. The General Manager,
"‘South Central Railway,
Rail Nilayam, Secunderabad

2. The Chief Admve., Cfficer (Constrn 1),
SC Railwsy, DRM Compound,
Secunderabad

3. The Dlvisional Railway manager (F),
8C Railway, Secunderabad Division (BG),
-Secunderabad, .

47 The“ﬂenior Dlvisional Engineer (Construction),
secunderabad Dvision (BG), sC Railway,
; Secunderabaaq -

5. mhe Pivisional Englneer (Conqg_uctqon-I),
SC Railway, Sanchalan ‘Bhavan, ©
Secunderabad,

6 The Chief Permanent Way Inspector,
8C Railway, Boiguda,

Secunderabad, . ee - RESPONDENTS
R SR LA | —
1 {
COUNSEL FOR THE AFPLICAKT: = .SHRT P.KRISHNA REDDY
' COUNSEL FOR THE RESPONDENTS: SHRI D.FRANCIS PAUL
- X ./Add1.CGsC
CORAM:

HCON'BLE' SHRT JUSTICE v FﬂBLADRI RAQ, VICE CHE TRIAN
HON‘BLE SHRI R.RANGARAJAN, MEMBER ammwn b3
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0.A.NO.454/95,
JUDGMENT
[
(AS PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN,) [

Pl

Heard Shri P.Krishna Reddy, learned cocunsel for
the applicants and Shri D.Francis Paul, learned standing

counsel for the respondents.

2, There are five applicants in this OA and they are

Construction Casual Labourers (Gangmen) working in

- Sanatnagar-Moulali by-pass line. As the construction

work is over, the same is sought to be handed over to
the maintenance by the Const#qction Derartment, Tﬁis
OA has been filed praying fof direction to the respon-
dents to absorb the applicants on regular basis and retain

them in the Sanatnagar-Moulali byspass line.

3. The  Construction Casual Labourers (Gangmen)
working in the same line viz,, Sanatnagar-Moulali
by-pass line, filed OAs 288y95 and 534/95 for a similar
relief as asked for in this OA, The applicants herein
are also working as Eaxxak.Construction Casual Labourers
in the same Sanatnagar-Moulali by-pass line and they
also pray for a similar relief as in the above referred

OAs,

4, OAs 288/9% and 334/95 were disposed of by a
common mx#®x judgment of this Tribunal dated 19.6.1995

where both of us were parties to the judgment. The
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direction given in the above referred two OAs are

extract_ed below: -

"But it is submitted for the respon-
dents that the number of Gangmen
required@ for maintenance of this
Sanatnagar—Mouiéli by-pass line are

far less than the number of appli-
cants. 1In such a case, it is open

to the-respondents to prepare

seniority list from amongst these
apélicants and retain such 6f the
applicants that are reguired for
maintenance of this line, on the k
basis of their seniority and deploy

the rest in accordance with rules/
instructions.' As and when the senio-
rity of the casual labour KGangmen,
construction) is prepared in accordance
with the rules/instructions for absor=-
ption as Gangmen in this project (Sanat-
nagar-Moulali by-pass line} or the
project, if it is part of larger
project, the copy of the seniority

list has to be communicated to the
applicants to enable them to challenge
the same if they have any objections;
After considering their representations
if any in regard to the same, the Respon-

dents are free to finalise that seniority

{\\\ contd, ...
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To

l. The Genera Manager, S.C.Rky
- Railnilayam, Secunderabad.

ﬁlstréﬁive Officer(Constrn.I)
Compound, Secunderasbgd.

al Railway Manager(p)
S.C.Rly, Secunderabad Division(BG) Secunderabad,

4. The senior Civisional Engineer (Construction),
Secunderabad| Division(BG) S«CuR1ly,
Secunderabad C

5. The. Division Engineer(Construction-I)
S«C.Rly, Sandhalan Bhavan, Secundersbad,

6. The Chief Permanent Way Inspector,
S«CeRly, Boiguda, Secunderabad,

7. One copy to Mr.P.Krishna Reddy, Ad}’&caﬁfys:'&'i".uyd.

_ e g
9.’ 933 8881‘: to Library, CAT.Hyd,

10.70ne spare copy.
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list and as and wWhen the,caéuéi labour
- from amonst thoSe-in thé seniority list
are pdét;d for maintenance of tﬁis
“by-pass line, such of those ép§1§c§nté.

who are going to be retained as per

thisnorder may be fep?aéed ﬁy o#sérving
rule éf juniority. .It.is neédless to.say
that if“the'appiicanﬁs‘or such of those
applicants who are géing to be aggriéved
by the final seniority list of Gangmen
to be absorbed for maintenance of this

line, they are free to move this Tribunal
QHOET v vme oo
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5. As the applicants in this QA aré also part of
the Construction Labourers in the same project, we
see no reason to differ from the direction giwe

already given in OAs 288/95 and 334/95,

6. In the result, the respondents are directed to
follow the direction given in the judgment in QAs

288/9% and 334/95 ss extracted in para 4 supra,

7. The 0# is ordered accordingly at the admission

stage itself. No costsv/

(R .RANGARAJAN) | (4 N 7
| .NEELADRT RE
MEMBER (ADMN.) K VICE CHAIRMAN

DATED: EB June, 1995,
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- THPED BY CHECKED BY
. COMPARED BY APPROVED BY ,‘ .

IN THE CENTRAL .DMINISTRATIVE TR IBUNAL
HYDERABAD BENCH AT HYDERABAD.
THE HON'BLE MR,JUSTICE V.NREIADRI RAO
VICE CHAIRMAN .
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AND

THE HON'BLE MR,R.RANGARAJAN: { M{ADMY)
DATED ---.?:-%--\--(3- 1995.,
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Admitted and Interim directions
issued. o

Allowedys

" Disposed of with directions.

A t .‘ - 4 Y
Dismissed. agk' ﬁﬂxﬂ; cxﬁibwuk&gqae«,,

' . —
Dismissed as withdrawn - %—CA.%C. -
Dismissed for default SN - :

- . ._ Vl Oﬂ‘
Ordered /Rejected. :
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N»,order as to costs.






